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o IqEAE@ o WT T qTA w1 SHRI MANUBHAI PATEL.: There was no

Jansta Government in Kashmir. The Kashmir

Government was there. (Interruptions) If you

This  will  mean a long reply. say about Janata Party regime, in Kashmir it

{Interruptions) Please sit down. was your Government. Why do you enter into
this? We have not entered into this.
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St IgEwEiE 450 | w5 MR. DEPUTY CHAIRMAN: Order
5t Sfaborw of = ..T' 3 i please. Now we have to talce up special
i gifaiEed wT IA Z 1w Mentions. But there are a large number of
T IAN ATF OHT OWE @ 2| Members w'ho want to speak and we shall

not be able to finish it. So, if you agree, we
N N . . can take it up after luneh at 2 o'clock.
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. . = The House then adjourned for
i ot ) E-Wm"IfEf ' " # lunch at nine minutes past one of
7 7 AEl FET O WET the clock.

You are not the Government there,

SHRI BHAGWAT JHA AZAD: To the The House reassembled after lunch at three
best of my knowledge and subject to minutes past two of the clock® The Vi|Ce-
correctian, no such effort was made during Chaii“man (Dr. Raliq' Zakaria) in the Chair.
that period. Now t'hat the hon. Members are
very serious and telling us so, certainly we REFERENCE TO THE STRIKE BY THE
shall look into the matter and from our side EMPLOYEES IN PUBLIC SECTOR
we will make all possible efforts. UNDERTAKINGS ALL OVER THEI

COUNTRY ON THE IITH MARCH, 1981.

SHRI MANUBHAI  PATEL: Your THE VICE-CHAIRMAN (DR. - _
Rehabilitation Ministry's record will have to RAFIQ ZAKARIA): Special Mentions. S'hri
be considered. It was your duty. It is a Dhabe.  (Interruptions).
continuous process, whether it is this
Government or that Government. Why do SHRI SHRIDHAR WASUDEO DHABE
you reply like that? ~ (Interruptions). (Maharashtra): ~ Mr.  Vice-

SHRI BHAGWAT JHA AZAD: What for
are you shouting? What did you hear?
(Interruptions)
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[Shri Shridhar Wasudeo Dhabe] Chairman,
Sir, 1 am thankful to you for giving me
permission to raise the question about the
token  strike by the employees of the
public  sector yesterday in connection
with  the demands of the public sector
employees.  This token strike was a total
strike by employees of public sector
undertakings like banks. LIG, ITDC and
shipping. It was also spread over ot'her
public sector Industrie,? like coal, steel and
engineering, and about 25 lakh employees
all over India participated in it. ~ This token,
strike was in support of the demands and
strike of the employees in pubha sector
undertakings  which  was  started at
Bangalore.  Hyderabad, Nasik and other
places on 2eth December 1980 demanding
parity in wages and extension of the
agreement made in BHEL. We all know that
because of the agreement, the BHEL
employees are given Rs. 91 more than the
other public sector employees working at
Bangalore. Their wage is Rs. 409 while
the wage in BHEL is Rs. 500. We had earlier
discussed this matter in a CaUing Attention.
It was the Government's policy to have
uniformity of wages in the public sector
right from 1965. In 1973, in BHEL, an
agreement was made that Rs. 300 would
be the minimum wage. The next year, it
was extended to BEL, HAL and ot'hei-
undertakings. In January, 1980. BHEL
made an agreement fixing a minimum wage of
Rs. 500 per month as stated above. Itis
obviously done with the consent of t?ie
Union Government because prior permission
of the Bureau of Public Enterprises of the
Finance Ministry is necessary. The demand
of the employees who are on strike for 75 days
is mainly to extend the agreement. It may
not be in the letter of agreement itself, as the
Government stand is, ibut it is in the spirit of
conventions establis'hed in these undertakings
that the wages were paid on par with the
employees all over India.

Sir, you also know that the Supreme Court
has held many times that wages should have
a parity and fixed
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on industry-cum-region tosis and followed
by the Government itself in formulating its
policy on  wages at least from 1965. The
Government now wants  to change it wittiout
consulting national  trade union centres,
which is regrettable. The Communications
Minister made a  statenaent here that the
wages will be fixed as per performance in
each  public undertaking and tliat he does
not accept the principle of parity.  On the
other tand, the Finance Ministr.* has issued an
ordinance deducting the wages and the dearnesg
allowance or bonus of the LIG employees,
which they got by the judgement  of  the
Supreme Court. This is something unknown
in the history of industrial relations, unilateral
action  without taking into consideration the
opinion oif the unions.  And the plea of the
Finance Ministi-y is that there should be some
uniformity of wages., In res-pest of the public
sector undertakings, a statement has been made
by hon. Shri Ghani Khan Ohaudhri, the Energy
Minister, that he wants uniformity of wages in
the public sector undertakings in the power
sector all over India to avoid problems cf
industrial unrest. Therefore, Sir, this departure
is the real reason for the continuation of the
strike. Then there is an adamant” attitude
adopted by the Government.' Sir, in this
House, a statement was made, and also another
one at Bangalore on the 10th February.... (Time
bell rings). | am finishing.................. by
the Communication; "Either take it or give it
back; no more negotiations will be held." |
think. Sir, this attitude of the Government is
not helpful. That was repeated by Mr. Tiwari,
the Labour Minister here.

Sir, one thing more. | would like to mention.
The locomen's strike was crushed, though their
demand wasi for fixation of proper hours of
work and some other things. The strike
continued, no talks were iield properly; no
negotiation settlement was i arrived at. On the
other hand, there was an all-out attack and
onslaught on the working class when many
were dismissed and even the retired people were
called on duty.
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Sir, this token strike is in support of the
demands c,f the employees of ' the public
sector undertakings at Bangalore. And |
will quote from the Indian Express of today.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Dhabe, | am sorry, you
have taken ten minutes.

SHRI SHRIDHAR WASUDEO
DHABE; It was agreed to by all the
parties. | have tgi make my submis
sion. I will finish in. two minutes.
read:

"Mr. Indrajit Gupta (AITUC),
Dr. Shanti Patel (BMS). Dr. M. K. Pandhe
(CITU). Mr. O. P. Aghi (BMS), and Mr.
D. S. Dara (INTUC) urged the
government to
give up its "policy of confrontation"  with
the workers.  They said the Centre should settle
the demands of . the Bangalore-'based employees
through talks and also withdraw "draconian"
measures against LIG and GIC workers."

The trade union leaders are going to' meet again
to further their demands. , | demand that the
Government should .open the dialogue and start
negotia-« tions with the public sector under-
takings at Bangalore and also take the help
of the national trade union centres who 'have
offered their readiness to negotiate and the
matters should be settled.

Sir, even today | asked a question about loss due
to strike and the Gov-:*' ernment said that they
are collecting the information. Can't they
give - figures indicating the extent to which the
people sector  undertakings have been put to a
loss?  Therefore, Sir, || also demand that they
should withdraw the Lie Bill and call a confer-,
ence of the trade unions to, solve all ~ these
questions. The  Government should give up
its attitude of anti-working class and have
negotiations across t*ne table so that
industrial relations are restored, peace is restor-
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ed and the problems of the industrial workers
in(clu)ding the dismissed workers, are solved
peacefully.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA (West Bengal):
Sir, | also rise. | am grateful to the Chairman
of the House for giving me the permission.

St fwa ww owmr (fagr)
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TEATE | IHH0 T0CHAT 819§ T
T HZETE 10T nFe w1 far frfwm
IEH & FTATIR W1 AAT AT WA
IR W HATfAw & @EAr A% 7
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SHRI BHUPESH GUPTA: Sir. yesterday
was a red-letter day.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Dada. one minute. He has
raised a point of

order.

T QA S TEIRIT £ T
waErT fsa-for aaa av 519 w0 g
wtT Aeors & fore e o & 34Y fawna
a7 amfan S
Yes, dada.

MR. BHUPESH GUPTA: It was indeed a
red-letter day yesterday when more than a
million, almost two million, public sector
workers of our
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[Shri Bhupesh Gupta]

country went on a one-day token strike to
express their solidarity with the striking
workers of the Bangalore based public sector
unions. These Bangalore based workers have
been on strike for 75 days. Such a solidarity
action by the working class demonstrates the
vitality of this grf-it nation and above all of
the working class of our country” the hope of
our future.

Sir, it was an event by all accounts. There
were no 140 special trains run, no 45,000
buses and trucks ccarmiis-sioned, no State
machinery used and no Rs. 50 crores, Rs. 100
crores, spent to stage the demonstration that
took place all over the country yesterday. Well,
Sir, here was a demonstration held in every
capital and in every State spontaneously
by the working class® the working people,
men and women, the bank employees, the LIC
empljoyetes. the IGIC employees™ the steel
workers, the coal-field workers and others |
cannot  name, who did not demonstrate to
express their loyalty to anybody or to any
party but demonstrated to ventilate their just
and democratic grievances which sustain
democracy and strengthen  demo-jcracy.
Yesiterda}' the strike action was not only
spontaneous, as | have said, but it was
organised™ and it took place, against the
power that be, against the policies of the
Government, defying the  power of money,
fhe power of the authorities and all other
advantages that go with  the employing
classes and those open to the State machinery
and the  State power. Sir, 'here my friend has
mentioned that the AITUC, CITU, HMS and
BMS and several trade union federations of
public sector employees supported by the
INTUC (Dara) took organised action.  Their
demands are very just. Now, Sir, why do we
ask the Government to react to it? Not because
we are cussed.

You are driving your public sector
industry into a situation, you  want
artificially, by your indecision, by
your callousness, by your  anti-working

class policies, to
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create a situation, where the creation of the nation
will  bein jeopardy, namely, the public
sector. It is a"~ precious  possession of the
nation. That is why we raise it, not merely '
because the just demands of the public sector
workers must be met. The LIC Bill that has been
passed in the other House must be given up. The

agreement  with the LIG employees must be
respected. The collective bargaining
principle should be honoured. The National

Security Act must not be used against the work-
ing class. And above all, the demands of the
Bangalore-based workers on strike must be met.
Apart from that, we are  also taking up the
bigger™ issue of the interests of the public
sector and the economy. (Time bell rings)
Sir, | will not take much time—only one or
two minutes more. Sir, t'hat is why we have taken
it up. But what is the attitude of the Government?
They are absolutely silent. We are crying our
lungs out. But they never say anything. My
friends may interrupt. But they also. | know, have

sympathy. How can | think that my friends
sitting there are also unsympat'hetic? I have
never such utncharitable ideas about them.

But we have a Labour Minister. Where is he
labouring? | do not know. But he has not
shown up. Mr. Stepheiis speaks, somebcdy
else speaks, but nothing comes out of it. Here is
the demonstration. Take note of it. It is -an
announcement by India's working class, by the
public sector workers!, not only on behalf of
themselves but on behalf of all working . people,
that anti-working class policies, assaults on
their living standards, no matter under what
pretext they ~ come,  will be resisted by the
united might of the glorioug trade union
movement of the country and of the working
class movement. Sir, this is what should be
understood by the  Government.  Sir.  we
hear so many things. Sitaram Kesriji is here™ | do
not like to disturb him... ~ "*

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): He is always there.
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very much
because it is better not ta Tvorry him wilSi
such problems. He has other probleans...

THE. VTCE-CHAIRMAN
RAFIQ ZAKARIA):
up now?

(DR.
Will ycu please -wind

SHRI BHUPESH GUPTA: Now it has
happened. This protest action has taken place.
You are ri*t. Others Tiaye to speak.

THE VICE-CHAIRMAN
ZAKARIA): Thei-g are so Tnany.

SHR BHUPESH GUPTA: Tliis is liow the
nation demonstrates. Millions have demonstrated
and others have supported it. Processions and
demonstrations have taken place. The whole
of India  was aroused into ac'io.n. No
charisma was needed. Notliing was spent. It
was a spon-e taneous action as if from the Hima-
layas an avalanche was coming down in  protest
and  anger again.“t the wrong, anti-working
class policies of the  Government, to vindicate
‘Jhe honour and dignity  of the working class
under attack and assault by the Brnployere outside
and by em,ployers * in the public sector, run by
the Government. Sir, | demand that the present anti-
working class  policy of  the Government,
vicious, wicked, in order to appease the
monopoly class and  the multi-TTatioflSIs, be
given up here and now and a new policy be
adopted whic'h will be at least somewhat
sympathetic  towards the working class. It is the
working class ;  "Which is creating wealth, not
Tatas and Birlas whom you are showering with
concessions,  tax rebates and many other things.
They do not produce weail'h. 'Workers create
wealth. T should only say it is a matter of regret
‘why INTUC are not participating in this
strike. 1do notknow  why.  (Interruptions)
Ohl. yes. it is INTUC(I). INTUC (I)
assumed the ro”e in some places of .,
(InterT-uptions). That is

1979 R.S.—q.

(DR. RAFIQ
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why some incidents took place which should
not have taken place. Reports have come. But
the strike has been absolutely peaceful in the
highest traditions of the Indian working class
movement, the finest example of democratic
mass action.

258

Wa on this side of the House congratulate
the public sector workers on their brave,
heroic, united action, because in this action
we see the hope for the future, resistance to
the anti-democratic, anti-people, anti-working
class policy. It is our duty to voice their
demands, not only voice their demands, give
them all help and encouragement and support
on this floor. Gevernment should make a
statement on this.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARMNA); There are still four Members
who are to participate. May | request that they
should try to be as brief as possible and not re-
peat arguments that have already been
advanced? | am. seeking the co-oi>eration of
all Members .

SHRI BHUPESH GUPTA; They will have
to be repeated.

SHRI AMARPROSAD CHAKRABORTY
(West Bengal): We are all supporters. We too
wish to say something in support.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Your name is not there;
but I will call upon you also.

Now, Mr. Shiva Chandra Jha.

i fora weg @ UL AIELET
Fuare ® wfewa dve gzvefsy
75 f&qi % Fi #34 ;AT i A

Z, IuAT gwARSN AW AP 25 WE
Woigdl 7, AXC TFCATEW A EITATA W,
FNH HOT W U FTHE HAE
Fap(< 5 WAgd m wWivi fAeger siiud
&y @ gon far 17ar 18 wEd

Fi oA NEAT wife-yEeue A iy Lar
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afesion ard & fad gud wm fwar
¥ st vodty e § g AT
F4 Fxar fearwe g gREr w7
faar | sa& am foadt aerear g
fegeare & wagd HET ¥ T foen
are orerd A1 g qve ary faar § & w3
AT Torad Y ofraw & waAfas AW
A § AT WIRT TAF( SFOAT E
Y UZ AFA ALAD T & o VAT, HITE
717 gar fa ofes sigge @ A
T ¥ a1 5 4g Ifeaw qFeT s
AT WEA Z¥ ¥ SEA AT AP
§ WEHFT WL AT A7 w8
qre I HIBA ZIN6S 0 GeW a4 CE
& s FTa g gy o &
TR AN KiTF A9 g4 wdr R, W@
g @ 8 I a7 ¥ fq7 Ay wOWIT
faaiare & 1gafan & sgwWr g
@ gt is not too late, Better
late thannever. gzgpe Ty UE
FT? g Ad g7 | qOAC T
FAATAT F1 FIATH Fi A TTAA
IHAY AT Wir § Wi v g i gE
IHAT WA weg W F g A4
qEATE |

FeaaEad (¥ e ww (T ):
Fg AT 974 ATFE AFE |

st = @1 0 TAET WG 2

Reinsiatement of their relrenched
workers, withdrawal of the LJIC
Bill and withdrawal of draconian
measures g {4l AE4 WA § | § FAAT
WHT T F FRTAT AL AGATE | HT-
F (€ TG (o FC TR FL | A EAEH
FW FL |\ Hr¢ fawgrs a w7 1987 w7
Faartdr & ag Toesandt giwear feg-
A WNETRT @1 81 1977 FAI
g9 a1 %% wa a7 faa &7 Wiy fev
zan wiv 9g faq wr s ) wiE
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grErT & ag & wg Ear Argar
7| (smEeam)

=t gaaw Ty werdt (s 93w )
IYRATEAN, AZET AN 7 25 famras
¥ ofsmy fev wzvifem & a9y
FY ot GIATT A TET & IHT K AW-
d7 27 & faq o qwae & afemw
FFee afveq § w1 F9H a9 A9GA
T oa WEIWT FIOE |l | AR
T A W d4d 2 5 Fuare
wwifeai 1 w6 qAA g, §T O
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%% AL "gwa &) Aleudofeudo
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Fagwreat & Famafgar 1 T T
Fuarefeafs gut afms w7 A5
£ fasr @¢ o AT FidE ) A8 ara Al
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fruifedt 1 7 mwdmT Za & "7
e ferd et &% frad 7 135 Wo-
g FioA ofewe fyEe G a2
FAFI AE HA9T g weam
A% wed s et s ovgr E oA
IAR HIAT it H# AFV @S AT
aifsa & w7 fagw #7% 9w a9
dwafe gt 5% FEFEHTT FIA
g qrfast wF an g ¥ oaga
qrEt & 35 9¢ fegz 97 vgr 2 afey
ATGF A7 FF1 ANA NTNF TH AYE
1 "l F fa0 F97 93 ¥z a7 f*
Tg AW 97 (T WEI FAT E HHTATA
Frew A4 g | fegafedr azm A
wErTfafazt 2 afr s &vwre &7 95
F G Az 1 25T 71 7 o werafen
CEEHAT-HTTAS WA TAAW A
& §AT § UF FHATH A7 F48 RHAT
q Y7 T &F 45 wwar (N FiaTE A9
aw arare feqs wrdsfaw s &
=T 17 T @ F oo IqFi T
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97 dT@T A@E@ 9T AT FT
ITH T THIT AT GEane Ty Aifgn
safeed 75 fast § o weRwT
gurd, foag & v afea fogr war

g T A famz g 9ifgn | 3w

fram dorsl faggr &7 aifgn w8 a1
7g wiw fow ggwiw ¥ o g aw
T A @1 qva & fF g gwnara
FT TIEGT T AT AST J7 GF TOTAZA
wfzer a7 ST |

ot warfere armifawe (g ) ¢
ITGATERS HEIER, T T1F AT 919 AT
TR A FFHE, TR INT
FoTgT A T E 1 W AW E,
gw &, o weaTe @emwd @t
T [T AW F U WA TAE] AT
w21 A fag vz @1 weem st Aaw
740 faom war 2 swEr whm FAr
qAGHE | g wEa ug g fw 75 fam A
EEATE T ¢ §IGW AT H q7HT a4
FE 27 mraws & quen g fr
ARSI AT AT AR E 7 ogwwr
w2 agag &fw 75 faisl wwgeT
FT geaw g suds 8w v ¥ 25
are gt 4 s g wes o) 7
W HZ7 T [T 4F F1H = AlF A AT
HOAIT g7 TRl wwdar & v ww gear
¥ vz ¥ foe 3o srore 3w 7277
srfge | stgr wF W owigEE 2 Uz
T % fod 22 gl & Foi 5
FTIETE Tifow 7, g2t oF f¥ worEw
¥ wey wal 7 v b oaifoo g &lae
THaT i St T AT W@l T2
HATC TS 45 F7 {20 ®@ (27 &)
a2t) a2 gafao o< fza & f sewe s
ag Aif wlemreat & {& geens aq
A A ¥ qq AEEE F T
AT gow & aarg—are sl war
w7 4@ A iz w4y, Haw
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[0 aquas angany]
pn g gramEr weigd &
Tt ¥ w7 Tl v A B #
TRAL AZF gAT & FAR uF g
YT A TS W HIL AR G 5D
foo @eq wq Tz &1 1 &) & wIHT
< & Fotawr w1§ wwe F7 Foomorr £
#r¢dt Falt 1 A5 2a9e. A EA AraT g
& ug art wR @7 & fr gaw qaee wa
Tt wrHe <t fwe ot Fawr wHe AE
THOHIC T HT & Feeie ur 37
wowT F O qiffoes whyd w74 1§
= Hio UH o E2FHT WET F1 AT
FrarfFr g Mo e g 4 #1 %
IEA TR 7 & ATER AT DA
7 [ T yrgg & g F7 § o
BINA W, 73-74 § I4% FAW ¥
(wtew Y w=l)
THE VICE-CHAIRMAN

RAFIQ ZAKARIA):
the history.  *

(DR.
Do not go into

SHRI SADASHIV BAGAITKAR: | am
not going. But it is a very valid and relevant
point that | am making.

74 ® A1 oAtz faar e8wa @@ T2
Gredt H1 W dro wHo o UHo F
HIGTITA BRI FUT | 48 ToE i aTep
FEL A AT W< F AT qHE W
I AN A Bi% fawT § 1 w6 gEHE 6l
AEAE TGO WA WA W AN
T AR T H T T A AAr &
HICHaH G140 (774 Tt 921) @n 59
5 ¥1 & % 9% Amwg oF auTwET
FIFC CE WAT F AV W FAC A7 O
S IR w®E . .

FAHAEAR (T THE W) :
T gER Zga @ ¥ wivw wE
qarngwgracty . ..

stcwa ferg ar§awt: Hafig
< g W2 fers ¥ wee weoEr #1

[RAJYA SABHA] Public Sector 264
undertakinas
THE VICE-CHAIRMAN (DR. " RAFIQ

ZAKARIA): You have already taken five minutes.

it raferw amndewT o S HTEET
56 W g &, guTer T wEee g
Aoz 7l a<gE | Twa awrr
Aqrgar ar | 75 faw o o gy gEe
AT WA el g 9 g o
FOTHT HTH Fcq &7 farrail geore o
st A fawt & gew (W) At oewm ¥
fa = ggaret ssgdd & wifey o
FESL FERA FO, GHAT T A, A AL
FEA FX AT Y, GF AU & W<
goie fore go wrgar & fon s warera 8 w7
FH ¥ FH ZAqT L |

THE VICE-CHAIRMAN
RAFIQ ZAELARIA): Thank you.

(DR.

st wadfwe avmdawT o gg STAT
FAT {3 & st g s Gile wea
qgew fraran) SEFEAHT AR
¥3§ T R Ara 3 o i ve
wH | WIS A HA( S T F 0 e g
T ARTUEAA BTG NG G THAR
Hifenz a7 % fau #1€ aga1 g 7 @2
W@ < wAT & | g feafa & wore o
% A A i FHAT G F K FA AN
F TEAHT T & |

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): thank you.

sfvaarfo awodaee : § wirarcr
g wreare su@ ar i feds a3 ore
& aerra aga g fa wre sroRTe A 9@l
Afer <@ir, ol ¥ |Te We THI 69F
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fewrrr &= g1 staw AT g "
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(DR.
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AMARPROSAD CHAKRABORTY;

Sir it is really very pamful. The Prime Minister
invited us to a conference where she was present
and we made a fervent appeal there to her and

said:
problems of the workers."

"Please take a lenient view regarding the
Sir, you know it

better. You know that when there is an
agreement, non-implementation of the agreement

is also a violation of

the law. But why this is

being done by the Government, we do not know.

1 was present there on -behalf of
and, as Mr.
made fervent

the TUCC
has mentioned, we
and we gave a

Bagaitkar
appeal

memorandum. We said nothing else; we said only

this;
and also reconsider the
the service conditions
public

workers
question regarding
of the employees of the
sector undertakings and also the

"You settle the matter with the

question of the reinstatement of the loco workers

and also the question

relating to the Lie

agreement.”" We just wanted the Government to
look into the demands of the workers and also
the withdrawal of the LIC Ordinance. Sir, We

gave a memorandum
had acted

long ago and if they
according to that, they could have

avoided this

- strike. Sir, | was there on behalt , of the TUCC
and we made a fervent appeal. But | do not
know why the Government is behaving in this
manner. Our fervent appeal to the Government
through you, Sir, is that they should consider the
demands of the workers. Otherwise, Sir, |
fear™ that the workers rights will ultimately
suffer. Andwe are determined
iSiat we shall have to be ready to ful-
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fil... (Time bell rings) Only with this request
to you, I am supporting the rights of the
workers of the public undertakings. | would
make another request. A,s we made it in the
Memo-i-andum, the matter should be settled
as soon as possible.

SHRI PATTIAM RAJAN (Kerala) : Sir, |
endorse the views expressed by the hon.
Members who have just spoken. Sir, the
workers in the public sector in Bangalore have
been on strike for the last 75 days. Ever since
they started the strike, the Government have
been “trying to suppress the strike. Sir, now
the situation in Bangalore is so serious,
because the Government is putting, students in
the field to suppress the strike. You can see
thousands of posters in Bangalore. NSUA
belongs to Congress (1), and they have passed
a Resolution. In that Resolution they say that
those workers who are on strike should be
treated as anti-national. They have also issued
an ultimatum, and in that ultimatum they are

saying that most . of the workers.. (Time bell
rings).

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): You said that you

would take only one minute.

SHRI PATTIAM RAJAN; It is an
important point. Most of the workers
who are striking are either Malaya-
lees or Tamilians. The slogans
raised by the students are that the
Malayalees should quit or the
Tamilians should quit Bangalore. That
has been issued by the Students
Union from Bangalore. « This is a
serious matter. | - would request
the  Government to  consider  the
matter coolly and they should not
put the students to suppress the
striie of the working class that has
been going on. They should take a
lesson eiher from Gujarat or from
Assam.
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[T dto e AE]
A F1AATT A1 A HAFL &, ) FTL
qOEM OFAF AL AT WA -y gEAT
T OTHILF WA TIF KA E | HGT UF
T AAZL TN UFAT i F qfoa
g quama, 3% fag 37 aard & sAr
Fifgq gare mifgarq i WA Wi
791 E 981 9g ATOF TgH A FXAAGF
Fr7 & feandre ¥ 4F $.Za72 916
fafezz =1 (¥ <7 W T WALET T80
AMiiFana #rE FC AT E, WA A A
24 & Wi g 1F stedt @ sz awaran
Z1 ST WY IR HIT QO I 97
AP IAFT FET Ui E AOAL

FfEa gz v aér g, wizm, f&wr
7 IITHT ¥ FI7, qEAT 0¢ HLH A7
AT HFA AN @F FAA K1 A SR FE F2
asa gardl avere govfrw, wifas
AAG FAXFTHT F1 g2 FH ¥ fao
wfegg & 1 ag gart dfasei T8 fa
ga it feediedvy, gwarfaw feeife-
Zw, de feeifeds w1 g 36
A7 TAfae & o gedt 9367 T 9z
zogies wET R wadr qrft & Fify
¥ UAHTFC i FF -GG TAT G0 AT
AT AA(A AA( F——FAATT H AL qET
wi &, WA Y, A% 48 & % wa ofews
emozzifeqy & wma wa @ fag
arT A97 (o Tifgd, 7199 § 39
AN AXT WA AT FfgT 0 F
TH W} QOiEST HgAA § WL § dge
afem weeafrm & fao & a6,
A1 ATEE-FIAC US4 T I T 2,
1 dma naqiz v Tz oAr AT
i & ueqdid g1, Ha w fAq ow
2ty Aife wr fAater giar Jifge
AT ¥ AAATT FW H FH AATIXHT T2
nranid FqRaw Faq fraar afgm

g 2 v gardi wesTe WA
W A= A | amafgs @Eash i
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T A H0G 57 (HAT G, Wi I
ST Wiw wawTw wfuwre g fa
A | F1 & 41 0% Fa A0 HiwloF
FTHIT #x TR WA v faais &1
397 qFd A F oA wowre & wgw
for waa slwial suge #@wea] &
sfafaat—ate simmman 21 41 gart
favtt zer & o sfafaiaat ai——amn
w7, 430 FE, AGAE T A HAT 2
grerifa wa sniaas waag § fa gure
farfi zats i At ad - @ fozaios
F A T F AT FCT TG F 0T g T 24,
TSR WA T SFTE G@T STHe
| AT T—UTGA FTHT A9
TET FWTI——F4T WO I GTHT A9
T oo g (vaww) | famew
AT § wgian . (owaum)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): | would also request you to
avoid these references.

st qto oo qFA : F THT e waeft
THHIT {47 WAL FEANF 79 52
F1 ey a5 Adfa w1 fagtor fea
AT arfge % fafws s afasser
¥ wurA adf a7 F S G A A0 §
3T FoTR Faa Aaw waar arfze g
@ gré-ata g, sfwfaadr o2 wwe
qE, et wE< gHTE ST we-
srgEar q¢ ff TIAT HEETC GT YT
2 o ared 7% qfaa ® wiawra
T <ar gl wifgw 1 & W@ faiw
qfma & wiawd ® owwEor ¥ 9
FEATT Y WE E, FAN LT, Fi AL AT AT
A &, Ta AT e 9w 1 IedrE
A&l Fiar =nfge, aives 747 @ s
ATy, wiE SErwe 7l faman afge |
zaw w1g @1 F fadedy zai & aredi
Wit FEW (% 0H THE WA H,
auity fae a1 3fex &, zag dfafera
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¥ (2 i AT Fifgd ., . (awa)
A T4 WALE Tt qoAT wifga
AT ATHIAS ¥ AT H A I
AY HCT WIC ZIH Hel H70 4% FH
ECR U Gl TSIt
ST AR 3% i Forqar #&7 |

wi fwa sor wv:

q2124

FrTM=4T
T WL HHTE Fl FF qJi
TR &4 % = L (soene)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Motion for election to the
Advisory Council.

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): The Government must come
forward with a Statement. It is a very
important thing.

Y e N e

»It (o =7E

R0 CITHIS T FHOATNTETN

ofF AT TTH,TWE © F41 HA1¢

| FD ANART HET T T W T

SHRI SHRIDHAR WASUDEO DHABE;
Let the Government make a statement.

SHRI BHUPESH GUPTA: | am
0 very glad that the hon. Member from that
side spoke. We have
listened to him quite patiently. There may be
difference of opinion between Tis and we can
debate that. My quarrel is not with him at all.
You may have a different point of view. We
liave made certain submissions relating to
Government policy. And the Government on
such a occasion
in the past (Interruptions). |
"think you were a Minister at one time. | do
not know when | will see you in the Treasury
Benches. Conditions don't seem to be very
happy-All the same, | say that the Minister
should speak something about the
developments of this kind. We, all of the
opposition are on one side. They differ with
us. May be they don't like it. ~ We are not
capitalising
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on it. We and the Bharatiya Janta Party are not
running the same company. They will not say
we are running the same company. But | agree
with them on this issue. Sir, in the public
interest, we must hear the Government. The
Government must come and state its position
in view of the very strong opinion and protest
expressed in the two Houses of Parliament.
Othei-wise, | take it that it is a contempt of
Parliament. (Interruptions). If you allow such
things to go unchallenged, this parliamentary
institution will have no meaning. We would
not like this to happen.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); May | say something before any
further submissions are made? The position is
that, 1 think, notices for Calling Attention
were also given. (Interruptions) Please listen
to me. But the Chairman has admitted this
matter as a Special Mention. And, as you
know, under Special Mention™ no rep'y or
response is called upon. Therefore, as a
Presiding Officer, | am helpless in the
mattex*. (Interruptions)

SHRI NAGESHWAR PRASAD SHAHI:
Mr. Vice-Chairman, Sir...

THE VICE-CHAIRMAN ()R RAFIQ
ZAKARIA): Please sit down. If the Chairman
had admitted it as a Calling Attention Motion,
then the Minister was bound to come forward-
But since he has admitted it, as a Special
Mention, under what rule do | call upon the
Minister?

SHRI NAGESHWAR PRASAD
SHAHI: Sir, | am citing . the rule
(iTiterritption?) Ao

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): One by One, please. Please Dada
sit down. | am prepared to be guided by the
House in this matter. What | said is that under
the rules, this is the position. And that is as
much binding on me as on you (Interntptions)
If you want
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[Shri Rafiq Zakaria]

to make any further submissions in regard to
what | have said, certain-]y | am prepared to
hear. But one at a time. Yes, Mr. Shahi.

SHRI BIPINPAL DAS (Assam): Sir, on a
point of order. Can the Chair address any
Member of tbc House as 'Dada'?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): | don't thmk there is anything
wrong in it_

SHRI NAGESHWAR PRASAD SHAHI:
Nothing wrong in it.

SHRI N. K. P. SALVE (Maharashtra) :
Nothing wrong specially if he is one.

(0 e Wt g AT v W g
wat { T diten fag) @ a=f @
2N A7 FAET T LRI

SHPJ BHUPESH GUPTA: To 'Dada’ you
soon add 'Didi'.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Bipinpal Das's point of order
is over-ruled.

st qIETET NHE WEl "9

A A AT G | RO Tq A |
q :{T'lf ’.:;WT-'F waa i.‘;'{i F CET ;' | =T
¥ fraq wimr & fan foe fraw & aeer

Fq A | A, OF AgeEqu feay 7¢

SHRI NAGESHWAR PRASAD SHAHI: It
became almost a CalliriS Attention.

[RAJYA SABHAJ
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FIANISTE : 2o T @iy
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=gy 4T |

ot AT v www mg ;o wE (G

i wieee g cwnne fay ) &7
adl w7l fa wrfar pewwr gr 1 F g
gl g fw«fs que 7 mEw foqr fw
ReF @ F uw-ow w9 )

It became almost a Calling Attenlion

wdi 31 &7 ogd @1 i2w g, fucd

Only two days back, he did give a direction.
And the Government caire forward with a
statement. Therefore, the rule is there, the
convention is there.

THE  VICE-CHAIRMAN (DK. RAFIQ

ZAKARIA): All you can say is that the Deputy
Chainnan departed from the rule in two instances.

SHRI NAGESHWAR PRASAD" SILIVHI:
Mr. Vice-Chairman, the convention and the
precedents are as-strong as the rule.

THE VICE-CHAIRMAN (DR, RAFIQ
ZAKARIA): Correct. That is how departures
become precedents.

SHRI NAGESHWAR PRASAD
SHAHI: Therefore, you direct the
Government to make a statement
(Interruptions)

SHRI SUNDER SINGH BHANDARI: Sir,
it was not a departure. Sir; ...
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THE VICE-CHAIRMAN (DR RAFIQ
ZAKARIA): Do you want to repeat the same
thing?

=T gt ag w3 ;. 0

SHRI SHRIDHAR WASUDEO DHABE: Sir,
on this subject a Calling Attention was given and
also request for special mentiong were also given
looking to the importance of the subject. But | am
certain that the Calling Attention will not come
up. The Chairman hag directed that special
mentions shoul(j be allowed and departed 'from
the practice that aU party Members should not be
allowed to speak” which ig very important® be-
cause the practice hag been otherwise. | would
like you Sir, to revise the f  ruling on the
question...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): | have not given any ruling. |
said, the position is this.

SHRI SHRIDHAR WASUDEO DHABE:
You were on the question of Varanasi.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): | have not given any ruling.

SHRI SHRIDHAR WASUDEO DHABE: Sir,
I wouM request you to exercise the discretion in
favour of *" Members who have raised a very im-
portant  question regarding public  sector
undertakings.
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SHRI N. K. P. SALVE: Sir, may | say one
thing?

SHRI BHUPESH GUPTA: Sir, he will
answer. Let me say one thing.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): For answering | will call the
Minister. Yes, Mr. Salve.

SHRI N. K. P. SALVE: Sir, it has been
clarified not once but several times and it has
been ruled from this Chair that the Chair
cannot direct, when it; is a question of special
mentions, the Minister to give an answer. It ig
1:he discretion of the Minister. However, in
view of the fact...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, no. Mr. Salve, here they
have quoted two precedents in this week only
where on a special mention the Deputy
Chairman directed the Government to make a
state-
ment.

iSHRI N. K. P. SALVE: Since they say that is
what the Deputy Chairman has done, therefore, |
will submit it . must be correct. But, Sir,...

' THE VICE-CHAIRMAN (DR.!
RAFIQ ZAKARIA): The Secretary-General
has confirmed that (position.

SHRI N. k. P. SALVE:
But times out of number this

True. Sir.



275 Strike in the

LShri N. K. P. Salve] question has arisen
and it has been ruled li'om this Chair that the
Chairman” under the Rules, has no power to
direct. But, Sir, where such an important
matter is involved...

SHRI NAGESHWAR PRASAD SHAHI:
The Chairman's power is not limited. Itis an
unlimited power.

SHRI N. K. P. SALVE; But, Sir, when the
matter is so important wnere the nation's
interest is involved and -all the sections of the
House are so agitated, | submit you may
consider conveying the sentiments of the
House to the Treasury Benches. That is a via
media.

-" SHRI BHUPESH GUPTA: Sir, first of all let
us make our position clear. We would not like
to give the impression as if we are going or
heading towards a conflict with you, Sir. Far
from it. Sir, if it were a Calling Attention, the
question of your giving a direction or not
giving, would not have arisen. As a matter of
procedure we would have asked the Minister
and the Minister would have replied. Because
it is not a Calling Attention, thig situation has
arisen. Early this morning | sent it; I specially
came to meet the Chairman. | said that since
Calling Attention you have not accepted or
would not accept today, better accept all the
names—~four names were there who had
given the notice for it—and also allow one
Member from each party, as if it was a Calling
Attention, to speak on the subject, irrespective
of whether he had given the notice or not. |
think it was agreed. It was a good decision.
Whosoever wants to speak, from this side or
the other side, you allow one Member from
each party at least, including the ruling party.

THE VICE-CHAIRMAIsr (DR. RAFIQ
ZAKARIA): | have allowed.

SHRI BHUPESH GUPTA; You have. |
have, therefore, no complaint. | only felt that
we should hear it swith as much silence and
patience as

[ RAJYA SABHA]
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I they have. Now, the question arises |  of
direction. | for one would notask i  you to give a
‘airectibn*.  That is a different langui'ge. As
Mr. Salve has said—he is sometimes very
intelligent. .. |

j THE VICE-CHAIRMAN
RAFIQ ZAKARIA): Some times only?
SHRI BHUPESH GUPTA; Generally
intelligent, but sometimes  very intelligent.
Mr. Salve, you  want to be all the time very
intelligent! Nobody is there in the world. Sir, he
has said something; so you can work on |  that
line. Sir, sentiments have beenj expressed;
views have been, expressed; ' precedents have
been given. You have , the discretion.  You
are right when |  you say that you have not
given any [ ruling. You have been in the
Assembly; you have been a Minister, have
been in trouble also, and you have been in the
Chair. So you know everything. an*d you are
right when you say you have not given any rul-
ing. In fact, you have given no ruling.
Between the direction and absolutely supine
inaction, there is something...

SHRI N. K. P. SALVE; Via media.

SHRI BHUPESH GUPTA; Via media, he
says; chartered accountant's language he has
given; but that via media should not be for
any income-tax evasion.

You can tell the Government that in view of
what has been expressed and in view of the
fact that on two previous occasions, they had
made a statement on a special mention, and
above all, in view of the great national
importance and significance of the events that
have taken place—"howsoever they may
interpret it—"it is only fit and proper that the
Government, in deference to the wishes ol the
Opposition and in deference to Parliamentary
ethics and traditions of Parliament, including
that side, they

(DB. 1
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should come and made a statement | would
not ask you to go beyond that. Shri Sita Ram
Kesri is sitting here like a Moni Baba. | would
ask hiin to be a little talkative; let him talk...
(Interruptions). Why should you talk for him?

THE VICE-CHAIRMAN (DR RAFIQ
ZAKARIA): | am not talking for him at all.

SHRI BHUPESH GUPTA: And Mr.
SalvKwill teach him; he will correct him.

SHRI BIPINPAL DAS: There is some
defect in your specs; he is not sitting like a
Moni Baba.

SHRI BHUPESH GUPTA: Certainly in
other spheres of life, he is far from any Baba,

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You have taken enough time
now.

SHRI BHUPESH GUPTA: But here at
least, he is' very calm and quiet; he is there
quiet as a statue. But he is the Ministfer for
Parliamentary Affairs. He should come here
and teU Us what he feels; | cannot say
immediately what he is going to do.

3P.M.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): | think; we are being rather
unfair to the Minister of Labour, because | do
not think, any intimation was given to him
that a Special Mention wag to be made.

SHRI BHUPESH GUPTA: Intimation goes
in the case of every Special Mention. It goes
in the morning. After that, it comes to us.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Special Mentions are given
every day. Intimation in the routine course
goes to the various Ministries concerned. But
as far as this Special Mention is concerned, it
is different from the other Special Mentions in
the sense that the Chairman directed that as
far as this Special Mention is concerned”
looking to its national infportance, one
Member from each Party may be allowed to
participate. | think, if this fact had been
conveyed to the hon. Minister of Labour, he
might have taken a different attitude. | do not
know why he is not there. But certainly, |
agree with Mr. Salve, which has been en-
dorsed by Mr. Bhupesh Gupta, that the matter
being of such seriousness and urgency, and
taking into consideration the sentiments
which have been expressed from all sides of
the House, the Government may consider
what action, as far as the gentimentg of this
House are concerned, they may take in this
regard, | would now request the Minister of
State of Parliamentary Affairs to give us his
reaction.

#gadrta w1q faqm ¥ e "ar
(o sftar T FAL) 0 TEEATETA
o, ArAAT FEEAT 4 ST WO qvaAn
AT Al 8, TH OCAEAT FTOH AT
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ez | T 83T 7 AT9 AT AT
F 3w 9T faum sy 7 A
ag gfew @ ar gfas 7 @1 A
G A T I o i o e AP A o |
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a.':-: B0 oFUT W oIAAT WET Faar (F-

T AETT HT R/ETE AL L AAT
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zAfsm 7E aFar 7 W o w1
e &\ wi iEar g el e "
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THE VICE-CHAIRMAN (DR. RA- 1 FIQ
ZAKARIA): | think it ig more j than enough. He
has said that he will convey it to the Minister con-
cerned and looking to this thing, | am sure, the
Minister would know what to do.

SHRI BHUPESH GUPTA: | appre
ciate what you have said, what Mr.
Salve has said and what my friend
has said. We had some other pro
gramme in mind, but we shall not do
it expecting that the Minister will res
pect oui collective wish or sentiment,
call it whatever you like, of this House,
which y-u have wvoiced and which he
has also shared. Now, it is for the
Minister ~ of  Parliamentary  Affairs to
expedite the implementation at least
that part of the plan, namely, the
presence of the Minister here as soon
as possible to make a statement..'

MOTION FOR ELECTION TO THE
ADVISORY COUNCIL OF THE DELHI
DEVELOPMENT AUTHORITY

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF): Sir, 1
beg to move:

"That in  pursuance of clause (h)
of sub-section (2) of section 5 of
tht Delhi Development Act, 1957
(61 oif 1957) this House do proceed
to  elect, in  such  manner as the
Chairman may direct, one member
from among the members of the
House to be a member of the Ad- visory
Council of the Delhi Deve-

lopment Authority."

The question was put and the motion was
adopted.

MOTION FOR ELECTION TO THE COIR
BOARD

THE MINISTER OF STATE IN THE
DEPARTMENT OP PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESRI): Sir,
on behalf of Shri Charanjit Chanana, | beg to
move:

"That in pursuance of clause (e) of suib-
section (3) of section 4 of the Coir Industry
Act, 1»53 (45 of 19y3), read wiin rule 4(1)
(e) of the Coir Industry Rules, 1954, this
House do proceed to elect, in guch manner
as the Chairman may direct, one member
from among the members of the House to
be a member of the Coir Board, for such
period as may be specified by the Central
Government."

The question was put and the motion
was adopted.

MOTION FOR ELECTIONTO THE
CARDAMOM BOARD

THE MINISTER OF STATE IN
THE  MINISTRY OF COMMERCE
(SHRI  KHURSHED ALAM  KHAN):
Sir, | beg to move the following mo
tion:—

"That 'm pursuance of clause (c) of sub-
section (3) of section 4 of the Cardamom
Act. 1965, (42 of 1965), read with rule 5(1)
of the Cardamom Rules, 1966, this House
do proceed to elect, in such manner as the
Chairman may direct, one member from
among the members of the House to be a
member of the Cardamom Board."

The question was put and the motion was
adopted.

THE BUDGET (GENERAL) 1981-82—
PPIVERAL DISCUSSIONS—contd.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Further discussion on the
General Budget. Mr. Rama-krishnan, you
have got ten minutes.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Yes, Sir. Eleven minutes Mr. Viee-
Chairman, sir, | just started ray speech
yesterday. | will say that the Finance
Minister's job is not an enviable one. He has
his shares of bou-



